
AIINEXURE-I'A'}

GOVERITMENT OF HIIUACIIAL PRADESH
DEPARTBIENTOTIIOME

FILLING UP OF POST OF' MEMBERS IN TIIE HP HUMAN RIGHTS
COMIIISSTOI\I NOTICE INVITING APPLICATTO,TS 

- - - -

The Govenrment qf }limachal pradesh invites applications (in five sets), in
sealed cover, for filing up of followir'g posrs in t-timachal p.radesh statc lluman
Rights commission, so as !o reaeh the oro the Addl. chief sccretary (Home) to rhe
Goverament of Himachal pmdeslq Stimla.l7l002 latest by 05:00pM on or before 3l-
0t-2025.
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Narne
of the
Past

Number
ofPosts

Eligibility Puy and
allowances

Term of Office

I Member 0l Who is, or
has been, a
Judgc of a
High Court or
District Judge
in the Statc
with
minimum

a

of
seven yeafs
experience as
Distriet
Judge.

1]trc Mcm.ber
shall be paid
salary equal to
Iaut pay drawn
minus pcosion
and allswance
ol thc sarne
rates aa ate
admissible to
judee of the
High Court.

2 Membcr Persons
having
knowledge of
oJ practical
experience in
the matters

The Member
shall be paid
salary equal to
last pay drawn
minus pensiou
and allowance

A person appointed as
Mcmbcr shall hold otllcc
for a Lcrm of three ycars
from the date on which he
eoters upon his offrce and
shall be eligible for re-
appointment. Providcd
rhat no Member shall
hold o{fice after he has
attained the age of
seventy years. oe
ccasing to hold officc, a
Mcmbcr shall bc
incligible for furthcr
employmc-nt undcr thc
Govcmment of a State or
under thc Government of
India.

A person appointed as
Mernber shall hold oIlice
Ior a tsrm of three ycars
fi'om the date of which he
enters upoo his office and
shall be el blc for rc-
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ng appointment.
human rights Provided that no Member

shall hold office after hc
has attained the age of
seYenty yeafs.

On ceasing to hold
office, a Member shall be
ineligibte for fu*her
employment under the
Covemmcnt of a State or
under the Government of
India.

l'he applications shourd bc super-scribed as "Applieation ror thc post of
Judicial/Adminiitrative Member of thc Hp state I{uman Rights commission,,
whereaftor search/selection committee as prescribed in Ihc Act, shail takc rurther
necessary actioru The advertisernent is also avcilablc on rhe otficial weusitc of Home
Deparnnent HP Governrnent

sd/-
Chief Sooreta4r to the

Govt. of lLimachal Pradcsh

torelati at thc same
mtes a$ are
admissible [o
judge of the
High Coun.
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